NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Ins.) No. 695 of 2022
IN THE MATTER OF:

ICICI Prudential Real Estate AIF-I ....Appellant

Vs.

Gagan I Land Township Pvt. Ltd. ...Respondent
Present:

For Appellant: Mr. Chinmoy Sharma, Sr. Advocate with Mr. Samir

Malik, Mr. Sahil Sood, Mr. Zaid Mansuri, Mr. Anuj
Savla and Mr. Ryan Dsouza, Advocates
For Respondent:

ORDER
(Virtual Mode)

20.06.2022: The Learned Senior Counsel for the ‘Appellant’ Mr. Chinmoy
Sharma seeks permission from this ‘Tribunal’ to withdraw the instant Comp.
App. (AT) (Ins.) No. 695 of 2022. Acceding to the said request for withdrawal of
the instant Comp. App. (AT) (Ins.) No. 695 of 2022, this ‘Tribunal’ dismisses the
Comp. App. (AT) (Ins.) No. 695 of 2022 as withdrawn. No costs.

It is made quite clear that the dismissal of the instant Comp. App. (AT)
(Ins.) No. 695 of 2022 will not preclude the ‘Appellant’ to approach the
‘Adjudicating Authority’ (National Company Law Tribunal, Mumbai) to seek
redressal of its grievance(s), of course in the manner known to law and in

accordance with law if it so desires/ advised.

[Justice M. Venugopal]
Member (Judicial)

[Kanthi Narahari]
Member (Technical)
sa/gc



